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(b) y .. , Sir. 

(c) Th. actual production of coal In MCl In 1996·97 
wu 37.368 million tonn ... Th. t.ntatlv. targ.tl 01 coal 
production of the company In 1997·98 and 2001-02, the 
terminal year or the Ninth Plan ar.39.50 milliontonn.land 
47.20 MIa. r .. pec:tiv.ly. Pr ... ntly MCl Ia having flv. 
ongoing co.1 projects with. caplt., outlay of Rs. 865.02 
cror .. with a total capacity of 20.1 0 million tonnes p.r y .. r. 
Mor.over, advance action ICh.mes have b.en sanction.d 
for six more coal projects or MCl with a total capacity of 
20.35 miHlon tonne. p.r y.ar. 

Anti Dumping Law 

541. SHRI MOHAN SINGH: Will the Minister of 
COMMERCE be pl.as.d to Itate: 

(a) whether anti· dumping law has been strictly imposed 
in Europe and Am.rica on the import of rice and cotton 
cloth; 

(b) if .0, the quantity of Basrnati rice and conon cloth 
.xported toth •• bove countries during each of the last two 
years; .nd 

(c) the ext.nt to which Indian exprot IS likely to be 
att.cted by this law and the steps taken by the Government 
to save Indian export? 

THE MINISTER OF CO~MERCE (SHRI 
RAMAKRISHNA HEGDE) : (a) Anti- dumping investigation 
against export of unbleached cotton fabrics from India had 
been inltiat.d by the European CommiSSion and a 
provi8ional duty ranging from 4.9% to 16.9'". has been 
recommended. No anti-dumping cue has been Initiated 
against export of basrnati rice. 

(b) Export of Cotton grey fabric to European 
Commission: 

Year 

1996 

1997 

Quantity 
(in million kg.) 

46.50 

44.38 

Value 
(in Rs. crores) 

696.28 

699.09 

(c) The Anti·dumping duty. if imposed. may have 
adverse effect on Indian exports. The Government has 
taken the maner up with the Europen Commiesion 
authorities through the EmballY of India at Brussela, while 
the Cotton T extilas Export Promotion Council (TEXPROCIL) 
is depending the case on behalf of the exporters 01 cotton 
textUes. 

StOWing Excl .. Duty 

542. SHR KANTILAl BHURIA : Will the Minister of 
COAL be pleased to state: 

(a) wh.th.r the coal companies run by the Central 

Government .... required to pay .towlng ExcIH Duty at the 
rate or Re. 3.50 par tonne to the State Govem"*" for 
extraction of coal In Madhya PradNh; 

(b) If eo, whether the amount under the above head Ie 
depOlIt.d with the Controll.r of coal, Calcutta for 
implementlon of "lfare programme; 

(c) whether the aald amount is being provided to 
Stat.s prop.rly for the purpo •• ; 

(d) If ao, the amount provided to eaoh State during the 
lut thr.e yea,.; .nd 

(.) If nOl, the r ... on. for not providing tha above 
amount to the Statu? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (.) .nd (b) An axci8. duty ia 
levied .nd collected by the Coal Companlu .nd dapoelted 
with the Coal Controller on all coal raiaed and d .. patched 
and on .U coka manuf.ctured and daap.tched from the 
colHariN in India under the Co.1 Mine. (Conservation and 
D.v.lopment) Act, 1974. The pre.ent rart. Ie AI. 4.25 par 
tonna for coking coal.nd Re.3.50 p.rtonnefor non-coklng 
coal. No axe.e duty • required to ba p.id to the Stat. 
Government for extr.ction of co.l. 

(c) In .ccordance with the provlaion. of Section " of 
the Coal Mine. (Cona.rvation & Dev.lopment) Act,1974 
the duty ofaxcia. levi«l and collected Ie to be dlaburaed 
by tha Central Government to the ownars, agent. or 
managers of coal min •• or to any other p.raon for ona or 
more 01 the following purpoae.; namely: 

(i) Conservation at co. I and developmant of coal 
mine.; 

(ii) grant of .towing materiall and other ualatance 
for stowing operations; 

(iii) .xecution or atowlng and other operations for the 
lafaty in coal mlnea or conaervatlon of coal; 

(iv) pro.ecution 01 r •••• rch work connected with 
conaerv.tion and utili8ation or coal; and 

(v) any other purpoee connected with the conurvation 
of coal or development of coal mtn .. , or 
tranaport.tlon, dlltributlon or utiIIHtlon of coal. 

(d) to (.) Do not .rlaa, in view of 'c' above. 

TuRellef 

543. SHRI AMAR PAl SINGH: Will the Mlniater of 
FINANCE be pleued to atate: 

(.) what her the Govafnment propoee to give tax ralill 
to encourage the entrepreneurs who are running their 
induatrlee on prlv.te power production; 
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